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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENT­
ARY AFFAIRS (SHRI P. VENKATA- 
SUBBAIA'H): For the first time I saw 
Prof. Dandavate being irritated. He 
is not a man to get ruflled so soon.

AU these points which the hon. 
Members have made, 1 shall refer to 
the concemed ministries. Wherever 
they feel it necessai-y to come forward 
Or to do something in tho matter, they 
will do.

MR. DEPUTY-SPEAK£R; We take 
up item No. 9

15.11 hrs.

ELECTION TO COMMiTTEE
Committee on Welfare of Schedul­

ed Castes and Scheduled Tribes

SHRI R. R. BHOLE (Bombay-South 
Central): t  beg to move:

"That the iftembers of this House 
do proc^ d  to elect in the manner 

 ̂ required by sub-rule (8) of Rule 254 
>' read with" sub-role ( 1) of Rule 331B 

ttf tlie Rules of Prtcedure' and Con­
duct of Business in Jjok Snbha. one
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Report, w ,,

member from ‘ among themselves to 
Serve as-'a member of the, Committee 
on the Welfare o f i Scheduled* Castes 

: and Scheduled^ Tribes for the un­
expired portion of the term of the 
Committee vice Shri K. Rajamallu^ 
resigned from the Committee/

MR. DEPUTY SPEAKER: The ques­
tion is:

"That the members of this House 
do proceed to elect in the manner 
required by sub-rule (3) of Rule 254 
read with sub-rule (D  of Rule 33IB 
of the Iftules of Procedure and Con­
duct of Business in Lok Sabha one 
member from among themselves to 
serve as a member of the Commit­
tee on the Welfare of Scheduled 
Castes and Scheduled Tribes for the 
un expired portion of the term of the 
Committee vice Shri K. Rajamallu 
resigned from the Committee.’

The motion was adopted.

15.13 hrs.

COMMPrTLE ON PRIVATE MEM­
BERS’ BILLS a n d  RESOLUTIONS 

Twenty-EIGHTH Report

SHRI RAMNATH DUBEY (Banda):
I beg to move:

“That this House do agree with 
the Twenty-eighth Report of the 
Committee on Private Members 
Bills and Resolutions presented to 
the House on the 9Ih September, 
1981.’’

MR. DEPUTY-SPEAKER; The ques­
tion is:

“ That this House do agree with , 
the Twenty-eighth Report of the 
Committee on Fhrivate Members’ 
Bills and Resolutions presented to 
the House on the 9th September, 
1981.”

The motion was adopted.


